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in The Customs, Excise & Service Tax ,Appeilate ‘Tribnhél SRR
West Zonal Bench At Ahmedabad '

Appeal No.ST/464/2009-SM o o
[Arising out of OIA No.Commr.(A)/211 To 215/VDR-1&11/200%, -
dt.31.08.2009, passed by Commissioner (Appeals), C.Ex. & S.Tax,
Vadodara] : ‘ . - : L

Commi_séi_onér'of C.Ex. & S.Tax, -

Vadpdara-1__ - | . ST Appella»r'\.t_
Vs | -
M/s Elecon Engg. Co. Ltd : Respondent:

Represented by ‘ v

For Appellant: Shri Shailesh Vyas, Advocate
For Respondent; Shri A. Mishra, AR. :

For approval and Esignature: S Ay

Hon’ble Dr. D.M. Misra, Member (Judicial). Q_&

1. Whether Press Reporters may be allowed to see the No
Order for publication as per, Rule 27 of the CESTAT
(Procedure) Rules, 19827 . .

2. Whether it should be released under Rule 27 of the

CESTAT (Procedure) Rules, 1982-for publication S
in any authoritative report or not? . :
3. Whether their Lordships wish to see the fair copy ¢° Seen

the ordqr?-

4.  Whether order is to be circulated to the Departmer
_authorities? '

7

CoRAM:
HON'BLE DR. D.M. MISRA, MEMBER‘(JUD,!.‘CIAI._,)' '

Date of Hearing/Decision:23 2 1. 20%6uzz




Order N"o"._ A/ilﬁOB] 2016, dt25112016 . | |
Per: Dr. D.M..Misra |

Heard botR sides
‘ )
F IR

2. | _This is an . appea\ flled by the 'Revenue‘ against OIA

No. Commr (A)I?Al To 215/VDR-1 &11/2009 dt 31 08 2009 pa_ssed by

Commissxoner (Appeals) C.Ex. &STax Vadodara _—'~ — L

3. The issue mvolved in the pre er\t appeal is whether the-Appellant
can debit th°nr CENVAT account in discharging Serwce Tax on GTA

servlces for the pe\lod january 2005 to March 2006.

4. The lear necl Advu\_dtd bl\ll nhatleal Vvd;\ '_ﬁu‘ll'm Jtonpiitidend
submits tha2t the issue is covered by the declsmn of Hon'ble Gujarat
High Court in the case of CCE Vs Panchmahal Steel Ltd - 2015 (37.

STR. 965 (GJi)-

.5, The learned Authorized Representative for the Reveniz

_reiterates e grounds of appeal.

6. I1fncthat the issue is covered by the decision of Hon'ble GulzT==
H\gh.Co - In the case of Panchmahal Steel Ltd (supra) in favour of -~

AsSessSet. Accordmgly Revenues appeal, peing gevoid ul et o ‘

 dismissec.

) ( chtated and pronounced in the open court)

53;/

(Dr. D.M. Migtay el
Member (Judlaal)
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